
State vs. Unknown
e-FIR No. 012215/20

PS Madhu Vihar
U/s  379 IPC

22.07.2020
This is an application to release vehicle no. DL-7SCB-2259 on superdari moved

on behalf of applicant Rajpal s/o Sh. Hari.  

Present : Ld. APP for the State. 

Counsel of applicant (through Webex). 

It  is  stated  by  the  applicant  that  he  is  registered/rightful  owner/AR of  the
abovesaid property.  

Learned APP for State has submitted that he has no objection if the vehicle is
released to the registered owner in terms of judgment of Hon’ble High Court of Delhi in case
titled “Manjeet Singh Vs State” in CRL MC No. 4485/2013 and CRL MA No. 16055/2013. ‘

Hon’ble High Court of Delhi in CRL MC No. 4485/2013 and CRL MA No.
16055/2013 case titled as ‘Manjeet Singh Vs. State’ has laid down detailed guidelines for
disposal of the case properties. In respect of release of vehicle, Hon’ble Court has laid down
following guidelines:

“Vehicles involved in an offence may be released to the rightful owner after preparing
detailed panchnama, taking photographs of the vehicle, valuation report and a security bond.
The photographs of the vehicle sho2uld be attested and countersigned by the complainant,
accused as well as by the person to whom the custody is handed over. The production of the
vehicle should be insisted upon during the trial. The panchnama and photographs alongwith
he  valuation  report  should  suffice  for  the  purpose  of  evidence.  Return  of  vehicle  and
permission for sale thereof should be the general norm rather than the exception”. 

In the facts and circumstances of the case,  vehicle bearing No.    DL-7SCB-2259   is
directed  to  be  released  to  registered/rightful  owner  after  verification  by  IO,  if
impounded in the present case and is not required for further investigation   on the
following conditions:-
(1) That the proper panchnama of the above said case property be prepared and same
would be read in evidence. 
(2) That the IO shall take the photographs of the abovesaid case property from all angles
including its chasis and engine number. 
(3) The  photographs and the panchnama be countersigned by  the registered owner,
accused and IO. 
(4) The photographs and panchnama be read in evidence and above vehicle is released
to registered owner absolutely. 
(5) The registered owner of the said case property is at liberty to dispose it off and this
order would not amount to any kind of restriction in his right to dispose it off.  

Applicant  shall  provide  the superdarinama/  surety  bond  at  the  time of  release  of
above mentioned property of the amount to the satisfaction of IO/SHO concern. SHO/IO shall
be at liberty to file objection, if any qua release of abovesaid property on superdari within 24
hours of passing this order. Application is disposed off. 

Copy of the order be given dasti to the applicant.

        (Anubhav Jain)
            MM-05/Shahdra/KKD Court                    

22.07.2020
ANUBHAV
JAIN
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State vs. Unknown
e-FIR No. 012219/20

PS Madhu Vihar
U/s  379 IPC

22.07.2020
This is an application to release vehicle no. DL-7SCB-2259 on superdari moved

on behalf of applicant Rajpal s/o Sh. Hari.  

Present : Ld. APP for the State. 

Counsel of applicant (through Webex). 

It  is  stated  by  the  applicant  that  he  is  registered/rightful  owner/AR of  the
abovesaid property.  

Learned APP for State has submitted that he has no objection if the vehicle is
released to the registered owner in terms of judgment of Hon’ble High Court of Delhi in case
titled “Manjeet Singh Vs State” in CRL MC No. 4485/2013 and CRL MA No. 16055/2013. ‘

Hon’ble High Court of Delhi in CRL MC No. 4485/2013 and CRL MA No.
16055/2013 case titled as ‘Manjeet Singh Vs. State’ has laid down detailed guidelines for
disposal of the case properties. In respect of release of vehicle, Hon’ble Court has laid down
following guidelines:

“Vehicles involved in an offence may be released to the rightful owner after preparing
detailed panchnama, taking photographs of the vehicle, valuation report and a security bond.
The photographs of the vehicle sho2uld be attested and countersigned by the complainant,
accused as well as by the person to whom the custody is handed over. The production of the
vehicle should be insisted upon during the trial. The panchnama and photographs alongwith
he  valuation  report  should  suffice  for  the  purpose  of  evidence.  Return  of  vehicle  and
permission for sale thereof should be the general norm rather than the exception”. 

In the facts and circumstances of the case,  vehicle bearing No.    DL-7SCB-2259   is
directed  to  be  released  to  registered/rightful  owner  after  verification  by  IO,  if
impounded in the present case and is not required for further investigation   on the
following conditions:-
(1) That the proper panchnama of the above said case property be prepared and same
would be read in evidence. 
(2) That the IO shall take the photographs of the abovesaid case property from all angles
including its chasis and engine number. 
(3) The  photographs and the panchnama be countersigned by  the registered owner,
accused and IO. 
(4) The photographs and panchnama be read in evidence and above vehicle is released
to registered owner absolutely. 
(5) The registered owner of the said case property is at liberty to dispose it off and this
order would not amount to any kind of restriction in his right to dispose it off.  

Applicant  shall  provide  the superdarinama/  surety  bond  at  the  time of  release  of
above mentioned property of the amount to the satisfaction of IO/SHO concern. SHO/IO shall
be at liberty to file objection, if any qua release of abovesaid property on superdari within 24
hours of passing this order. Application is disposed off. 

Copy of the order be given dasti to the applicant.

        (Anubhav Jain)
            MM-05/Shahdra/KKD Court                    

22.07.2020
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State vs. Shakib
FIR No. 316/20

PS Jafrabad
U/s  25/54/59 Arms Act

22.07.2020
This  is  an  application  to  release  vehicle  no.  DL-1RQ-1276  (Auto  TSR)  on

superdari moved on behalf of applicant Shahzad s/o Sh. Ejaj Ahmed.  

Present : Ld. APP for the State. 

Counsel of applicant (through Webex). 

It  is  stated  by  the  applicant  that  he  is  registered/rightful  owner/AR of  the
abovesaid property.  

Learned APP for State has submitted that he has no objection if the vehicle is
released to the registered owner in terms of judgment of Hon’ble High Court of Delhi in case
titled “Manjeet Singh Vs State” in CRL MC No. 4485/2013 and CRL MA No. 16055/2013. ‘

Hon’ble High Court of Delhi in CRL MC No. 4485/2013 and CRL MA No.
16055/2013 case titled as ‘Manjeet Singh Vs. State’ has laid down detailed guidelines for
disposal of the case properties. In respect of release of vehicle, Hon’ble Court has laid down
following guidelines:

“Vehicles involved in an offence may be released to the rightful owner after preparing
detailed panchnama, taking photographs of the vehicle, valuation report and a security bond.
The photographs of the vehicle sho2uld be attested and countersigned by the complainant,
accused as well as by the person to whom the custody is handed over. The production of the
vehicle should be insisted upon during the trial. The panchnama and photographs alongwith
he  valuation  report  should  suffice  for  the  purpose  of  evidence.  Return  of  vehicle  and
permission for sale thereof should be the general norm rather than the exception”. 

In the facts and circumstances of the case, vehicle bearing No.   DL-1RQ-1276 (Auto
TSR)   is directed to be released to registered/rightful owner after verification by IO, if
impounded in the present case and is not required for further investigation   on the
following conditions:-
(1) That the proper panchnama of the above said case property be prepared and same
would be read in evidence. 
(2) That the IO shall take the photographs of the abovesaid case property from all angles
including its chasis and engine number. 
(3) The  photographs and the panchnama be countersigned by  the registered owner,
accused and IO. 
(4) The photographs and panchnama be read in evidence and above vehicle is released
to registered owner absolutely. 
(5) The registered owner of the said case property is at liberty to dispose it off and this
order would not amount to any kind of restriction in his right to dispose it off.  

Applicant  shall  provide  the superdarinama/  surety  bond  at  the  time of  release  of
above mentioned property of the amount to the satisfaction of IO/SHO concern. SHO/IO shall
be at liberty to file objection, if any qua release of abovesaid property on superdari within 24
hours of passing this order. Application is disposed off. 

Copy of the order be given dasti to the applicant.

        (Anubhav Jain)
            MM-05/Shahdra/KKD Court                    

22.07.2020
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State vs. Not known
FIR No. 012511/20

PS Madhu Vihar
U/s  

22.07.2020
This is an application to release vehicle no. DL-7SCF-5591 on superdari moved

on behalf of applicant Vijay Kumar Roy s/o Kumud Ranjan Roy. 

Present : Ld. APP for the State. 

Counsel of applicant (through Webex). 

It  is  stated  by  the  applicant  that  he  is  registered/rightful  owner/AR of  the
abovesaid property.  

Learned APP for State has submitted that he has no objection if the vehicle is
released to the registered owner in terms of judgment of Hon’ble High Court of Delhi in case
titled “Manjeet Singh Vs State” in CRL MC No. 4485/2013 and CRL MA No. 16055/2013. ‘

Hon’ble High Court of Delhi in CRL MC No. 4485/2013 and CRL MA No.
16055/2013 case titled as ‘Manjeet Singh Vs. State’ has laid down detailed guidelines for
disposal of the case properties. In respect of release of vehicle, Hon’ble Court has laid down
following guidelines:

“Vehicles involved in an offence may be released to the rightful owner after preparing
detailed panchnama, taking photographs of the vehicle, valuation report and a security bond.
The photographs of the vehicle sho2uld be attested and countersigned by the complainant,
accused as well as by the person to whom the custody is handed over. The production of the
vehicle should be insisted upon during the trial. The panchnama and photographs alongwith
he  valuation  report  should  suffice  for  the  purpose  of  evidence.  Return  of  vehicle  and
permission for sale thereof should be the general norm rather than the exception”. 

In the facts and circumstances of the case,  vehicle bearing No.    DL-7SCF-5591    is
directed  to  be  released  to  registered/rightful  owner  after  verification  by  IO,  if
impounded in the present case and is not required for further investigation   on the
following conditions:-
(1) That the proper panchnama of the above said case property be prepared and same
would be read in evidence. 
(2) That the IO shall take the photographs of the abovesaid case property from all angles
including its chasis and engine number. 
(3) The  photographs and the panchnama be countersigned by  the registered owner,
accused and IO. 
(4) The photographs and panchnama be read in evidence and above vehicle is released
to registered owner absolutely. 
(5) The registered owner of the said case property is at liberty to dispose it off and this
order would not amount to any kind of restriction in his right to dispose it off.  

Applicant  shall  provide  the superdarinama/  surety  bond  at  the  time of  release  of
above mentioned property of the amount to the satisfaction of IO/SHO concern. SHO/IO shall
be at liberty to file objection, if any qua release of abovesaid property on superdari within 24
hours of passing this order. Application is disposed off. 

Copy of the order be given dasti to the applicant.

        (Anubhav Jain)
            MM-05/Shahdra/KKD Court                    

22.07.2020
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IN THE COURT OF ANUBHAV JAIN, MM-05, SHAHDARA DISTRICT,

KARKARDOOMA COURT, NEW DELHI

State v. Deepak Dutt s/o Jagmohan Dutt
FIR No. 143/2020

u/s  392/34 IPC & 25/54/59 Arms Act
PS: Jagatpuri

22.07.2020

Present order shall dispose off the bail application of accused Deepak 
Dutt s/o Jagmohan Dutt

Present: Counsel for Applicant (through Webex)
    Ld. APP for the state

It  is  stated that  accused is  in  JC since 10.07.2020 and was falsely

implicated in the present case.  It is further stated that accused is not named in FIR

and  further  description  of  the  accused  did  not  fit,  with  that  of,  given  by  the

complainant in the FIR. It is stated that accused is aged about 43 years, while, as per

the complainant, persons who committed the alleged crime were of 25 years. It is

further  stated  that  no  recovery  is  affected from accused person,  neither  he  was

arrested  from the  spot.  It  is  further  stated  that  accused  is  no  more  required  for

custodial interrogation and that accused may be released on bail. 

In reply thereof, it is stated by IO that allegations against the accused

person is  serious in  nature,  as accused along with one other  person robbed the

complainant  of  his  gold chain and when complainant  tried to  chase the accused

person accused scare the complainant with pistol. It is further stated that complainant

gave the identification mark of the vehicle and on the basis of same, accused was

arrested. It is further stated that one illegal weapon alongwith live cartridges were

recovered from the accused. IT is further stated that investigation of the case is still

pending as co-accused is yet to be arrested and gold chain is yet to be recovered. It

is further stated that accused is a habitual offender and has involvement in 37 other

similar cases. 

 Heard the arguments through VC and perused the record. 



-2-

In  the  present  case,  allegations  against  the  accused  are  serious  in

nature.  Further  investigation  of  the  case is  still  pending as  co-accused is  yet  to

arrested  and  Gold  Chain  is  yet  to  be  recovered.  Further  motorcycle  and  illegal

weapon used for the commission of offence is recovered from the possession of

accused. Furthermore accused is an habitual offender and has involvement in 37

other similar cases. In view of the same, In view of the above discussed facts and

circumstances, no ground for bail if made out. In view of same, bail application if

accused Deepak Dutt s/o Jagmohan Dutt  stands dismissed. Application disposed

off accordingly.

Further counsel for the applicant is directed to file original application as and 

when courts re-open. 

Anubhav Jain
MM-05/Shahdara / KKD /22.07.2020ANUBHAV

JAIN
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02:37:07 +0900



IN THE COURT OF ANUBHAV JAIN, MM-05, SHAHDARA DISTRICT,
KARKARDOOMA COURT, NEW DELHI

State v. Mohd. Kafeel s/o Sh. Irshad
E-FIR No. 031252/2019

u/s  379 IPC 
PS: Jagatpuri

22.07.2020
Present order shall dispose off the application seeking cancellation of 

production warrant of accused Mohd. Kafeel

Present: Counsel for Applicant (through Webex)

     Ld. APP for the state

In the present application, it is stated by the applicant that accused is in

custody in the above said FIR and same was intimated to by the Jail Supt. Meerut,

UP wherein applicant/accused is lodged.  

In reply thereof, it is stated by the IO that recovery in the abovesaid FIR

was effected from the accused, however, despite repeated issuance of Production

warrant of accused by the court in Merrut Jail, accused was not produced. It is further

stated that accused is not arrested till date in the abovesid FIR. 

Considering the fact that accused is not yet arrested in the abovesaid

FIR,  merely  issuance  of  production  warrant  by  the  court,  cannot  be  ground  to

withheld the accused in custody. In view of the same, accused be released from

custody, if not required in any other case. Robkar be issued. Copy of order be given

dasti as prayed. 

Further, concerned Jail Supt explanation be sought from Jail Supt. as to

why, despite repeated production warrants, accused was not produced. 

Application disposed off accordingly. 

Further counsel for the applicant is directed to file original application as

and when courts re-open.

Anubhav Jain        
MM-05/Shahdara / KKD /22.07.2020ANUBHAV

JAIN
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IN THE COURT OF ANUBHAV JAIN, MM-05, SHAHDARA DISTRICT,

KARKARDOOMA COURT, NEW DELHI

State v. Mohd. Kafeel s/o Sh. Irshad
E-FIR No. 031252/2019

u/s  379 IPC 
PS: Jagatpuri

22.07.2020
Present order shall dispose off the bail application of accused Mohd. 

Kafeel

Present: Counsel for Applicant (through Webex)

     Ld. APP for the state

In reply to the bail application, it stated by the IO that accused has not 

been arrested the present FIR till date. 

During course of arguments, it is stated by the counsel for the applicant

that he was not aware of the fact that accused was not arrested in the present FIR. In

view of  the  same,  no  order  is  required  to  be  passed  in  the  present  application.

Application stands disposed off accordingly. 

Further counsel for the applicant is directed to file original application as

and when courts re-open.

Anubhav Jain

MM-05/Shahdara / KKD /22.07.2020
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IN THE COURT OF ANUBHAV JAIN, MM-05, SHAHDARA DISTRICT, KARKARDOOMA

COURT, NEW DELHI

State v. Shahrukh Khan s/o Jamil Khan
FIR No. 145/2020

u/s  392/34 IPC 
PS: Madhu Vihar

22.07.2020
Present  order  shall  dispose  off  the  bail  application  of  accused  Shahrukh

Khan s/o Jamil Khan

Present: Counsel for Applicant (through Webex)
     Ld. APP for the state

It is stated that accused is in JC since 08.05.2020 and was falsely implicated

in the present case. It is stated that accused is not named in FIR nor was arrested from the

spot. It is further stated that no recovery was affected from the accused person. It is further

argued that complainant failed to identify accused in TIP proceedings. It is further stated that

accused is no more required for custodial interrogation and that accused may be released on

bail. 

In reply thereof, it is stated by IO that allegations against the accused person

is serious in nature, as accused along with two other co-accused robbed the complainant of

his belongings on knife point. It is further stated that accused has involvement in several

other cases. 

During arguments, it is informed by the IO that complainant did not identify the

accused during TIP proceedings. 

 Heard the arguments through VC and perused the record. 

Considering the fact  that  complainant  failed to identify  the accused in  TIP

proceedings and that no recovery has been effected from the accused. Further in view of

ongoing Covid pandemic conclusion of trial may take some time. In view of the same, no

fruitful purpose will be achieved by keeping the accused in custody. In view of same, accused

Shahrukh Khan s/o Jamil Khan be released on bail, subject to furnishing of bail bond and

one surety for a sum of Rs. 20,000/-. Application disposed off accordingly.

Further counsel for the applicant is directed to file original application as and 

when courts re-open.

Anubhav Jain
MM-05/Shahdara / KKD /22.07.2020ANUBHAV

JAIN
Digitally signed by
ANUBHAV JAIN
Date: 2020.07.22
02:38:12 +0900



IN THE COURT OF ANUBHAV JAIN, MM-05, SHAHDARA DISTRICT, KARKARDOOMA
COURT, NEW DELHI

State v. Shahwez s/o Chhahat Khan
FIR No. 235/2020

u/s  392/411/34 IPC 
PS: Jafrabad

22.07.2020

Present order shall dispose off the bail application of accused Shahwez s/o 
Chhahat Khan.

Present: Counsel for Applicant (through Webex)

  Ld. APP for the state

It is stated that accused is in JC since 28.04.2020 and was falsely implicated

in the present case.  It is further stated that investigation has already been completed in the

present case and charge sheet is already filed in the court. It is further stated that accused is

no more required for custodial interrogation and that accused may be released on bail. 

In reply thereof, it is stated by IO that allegations against the accused person

is serious in nature, as accused along with two other co-accused robbed the complainant of

his mobile phone and other belongings on knife point and accused was apprehended at the

spot by the complainant with the help of public persons. It is further stated that accused was

released on interim bail previously, however, he again committed crime during interim bail. It

is further stated that accused has involvement in 9 other cases and that accused is habitual

offender. 

 Heard the arguments through VC and perused the record. 

In the present case, allegations against the accused are serious in nature as

accused  robbed  the  complainant  of  his  belongings  on  knife  point  along  with  other  co-

accused. Further accused was arrested from the spot. Furthermore, accused appears to be

habitual offender as he has involvement in 9 other cases and also commit offence during the

time of  interim bail.  In such circumstances,   the possibility  of  accused of  tampering with

evidence or again committing the similar crime, if released on bail, cannot be ignored. In view

of the above discussed facts and circumstances, no ground for bail if made out. In view of

same, bail application if accused Shahwez s/o Chhahat Khan stands dismissed. Application

disposed off accordingly.

Further counsel for the applicant is directed to file original application as and

when courts re-open.

Anubhav Jain
MM-05/Shahdara / KKD /22.07.2020ANUBHAV

JAIN
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IN THE COURT OF ANUBHAV JAIN, MM-05, SHAHDARA DISTRICT,
KARKARDOOMA COURT, NEW DELHI

State v. Shakib S/o Shahzad Ali
FIR No. 316/2020

u/s  25/54/59 Arms Act 
PS: Jafrabad

22.07.2020

Present order shall dispose off the bail application of accused Shakib

S/o Shahzad Ali

Present: Counsel for Applicant (through Webex)
     Ld. APP for the state

It  is  stated that  accused is  in  JC since 15.07.2020 and was falsely

implicated in the present case.  It is further stated that accused has no concern with

the alleged offence that  he is  of  young age of  22 years.  It  is  further  stated that

accused has no other involvement in any other case. It is further stated that recovery

is already affected and that accused is not required for custodial interrogation and

that accused may be released on bail. 

In reply thereof, it is stated by IO that accused was apprehended on the

basis of suspicion and upon checking on knife was recovered from the possession of

the accused. It  is further informed by IO that accused has no involvement in any

other case.

Heard  the  arguments  through  VC and  perused  the  record  received

through E-mail. 

In the present case, accused is in custody since 15.07.2020. Recovery

is  already  affected  from  the  accused  person.  Further  in  view  of  ongoing  Covid

pandemic conclusion of trial may take some time. In view of the same, no fruitful

purpose  will  be  achieved  by  keeping  the  accused  in  custody.  In  view  of  same,

accused  Shakib S/o Shahzad Ali  be released on bail, subject to furnishing of bail

bond and one surety for a sum of Rs. 20,000/-. Application disposed off accordingly.

Further counsel for the applicant is directed to file orginal application as and

when courts re-open.

Anubhav Jain

MM-05/Shahdara / KKD /22.07.2020
ANUBHAV
JAIN
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Date: 2020.07.22
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State vs. Mohd. Kamil
FIR No. 272/20

PS. Jafrabad
U/s 379/411 IPC

22.07.2020

Present: Ld. APP for the State.

Ld. Counsel for accused (through Webex). 

An application seeking grant of bail has been filed on behalf

of accused Mohd. Kamil s/o Sh. Mohd. Kadir. 

Reply not filed by the IO. IO is directed to file the reply by

23.07.2020.

To come up on 23.07.2020.

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

22.07.2020                 

ANUBHAV
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State vs. Pankaj Rawat
FIR No. 190/20

PS. Madhu Vihar
U/s 356/379/34 IPC

22.07.2020

Present: Ld. APP for the State.

Ld. Counsel for accused (through Webex). 

Reply filed by the IO.  Same is perused.  

Application of the applicant is objected to by the IO stating

that at this stage applicant could not file the application u/s 91 Cr.P.C.

more so when, the investigation of the case is pending. IO further relied

upon the judgment passed by Hon'ble Apex Court.

Be that as it may, it is settled preposition of law that court has

power  to  monitor  the  investigation  of  a  case.  In  the  present  matter,

serious allegations qua place of  arrest  of  the accused/  applicant  has

been leveled by the applicant herein. 

In view of the same, IO is directed to inform as to the place of

arrest, as per arrest memo, of the accused.  

To come up for filing the report on 23.07.2020.

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

22.07.2020                 

ANUBHAV
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